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Shri T.T. Krlahnamacharl: My hon. 
friend is trying to mix up the two 
issues. One is coming in of capital 
from West Germany. The other thing 
is mixing up of their own particular 
proclivities in regard to the relation-
ship with their neighbour country, 
which was part of their own territory. 
J am afraid these are completely dts-
tinct issues. It West German capital 
comes in here, it comes, as I said, on 
terms acceptable to us, but if the con-
dition is going to be som~t.hing elsp., 
those conditions have to be detennin-
ed by other circumstances, not by the 
question of capital coming in. 

Shrl Bishwanath Roy: In view ot 
the industrial pOlicy of the Govern-
ment, may I know whether, as a rc:suli 
of the incentives proposed or given to 
the foreign capital, the Indian eCo-
nomy would lbe atYected advc!'sely in 
Course of time? 

Shri T. T. Krishnamacharl: I would 
like to assure the han. Members that 
nothing will be done, whetKter by 
means of allowing foreign capital to 
come in or by encouraging Indian 
capital to invest, which will ulti-
mately atYect either the econnmy of 
this country or the balance of politi-
cal power that exists in the f'ountry. 

Shri R. S. Pan4ey: Is it not 1rue 
that many foreign investors are wil-
ling to come on the condition of equity 
participation, but that at thl" same 
time they have complaints against 
delay and lack of favourable condi-
tions in this country? May I know 
where the Government stand~? 

Shrl T. T. Krlshnamachari: That 
people complain of delay is a thing 
which is known, it is a thing which 
I am cognizant of. We are trying to 
remedy the position. But the ques-
tion of favourable conditiol's is s.>rne-
thing whioh .1 am not able to under-
stand, because things change from con-
cern to concern. All that we can do 
is this we can hold the carrot, but I 
have ~o infl.uence to make the donkey 
take it. 

8hrl D. C. Sharma: I do not know 
if foreign countries would like it. 

Fourth Plaa 

+ r Shri P. C. Borooah: 
Shrl Yuhpal Slnrh: 
Shri M. L. Dwivedi: 
Shri Bhacwat Jha ADd: 
Shri Prakash Vir Shastri: 
Shri Jagdev SInfh 

Siddhanti: 
Shri S. C. Samanta: 
Shri R. S. Tiwary: 
Shrimati Savitri Hiram: 
Shri Sidheshwar Prasad: 
Shrl J. B. S. Bist: 
Shri D. N. Tiwary: 
Sbri Barish Chandra 

Mathur: 
Shri Sivamurtbi Swamy: 

.386. Shri Bukam Chand 
Kachbavarya: 

Shri OBkar Lal Berwa: 
Shri Bem Raj: 
Shri Vidya Charan Shukla: 
Shri Bibhuti Mishra: 
Shri Man Sinh P. Patel: 
Shrimati Renuka Ray: 
Shri R. S. Pandey: 
Shri P. Venkatasubbalah: 
Shri K. C. PaRt: 
Sbrimatl Barodulari Sinha: 
Shri P. K. Deo: I Shrl Kapur Singh: 
Shri Harasimha Reddy: 
Shri R. Barua: 

I Shri L. N. Bhanja Deo: 
l Shri D. C. Sharma: 

Will the Minister of Planning be 
pleased to state: 

(a) whether the Planning Commis-
sion have re-examined the Fourth 
Five Year Plan allocations in the light 
of the r~nt discussions of the 
National Development Council on the 
Plan proposals; and 

(b) if so, decisions taken in this re-
gard? 

The Minister of Plannillg (Shri 
B. R. Bhap.t): (a) and (b). The 
National Development Council having 
generally endorsed the proposals. of 
the Planning Commission regardmg 
the size and objectives of the Fourth 
Plan, constituted five committees to 
advise on policy issues concerning the 
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formulation of sectoral programmes 
and resources for the Fourth Plan. 
The Committees have not yet complet-
ed their work. 

SIui P. C. Borooah: Since the 
Planning Commission have decided 
io adhere to their original proposal 
of making the Plan outlay Ra. 22,500 
crores, may I know what steps lire 
being taken to remove the misgivings 
from the mind of the public including 
the Congress President, 8hri Kamaraj, 
that the Plan has got inflationary 
potential? 

The Minister of Finance (Shri T. T. 
J[rblhnamacbari): These matters are 
nOllr being examined, and I hope to 
be able sometime, probably when I 
reply to the Budget discussions in this 
hon. House, to make the position 
clear. 

8hri P. C. Borooah: May I know 
whether the Planning Commission 
consider that there should be some 
little bit of additional taxation to curb 
inflationary pressures, and if so, what 
is the Government's idea about the 
additional taxation required to curb 
Utis infl·ation? 

Sbri B. R. Bhagat: The Committee 
on Resources which is going into this 
matter. which met onCe and whic'h is 
going to have more meetings, will 
consider all this. 
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Shri S. C. Samanta: May I know 
which organisations or agencies' have 
been represented in the five com-
mittees that have been formed? 

Shri B. R. Bha,at: They are the 
committees in which the States are 
represented and the Planning Com-
mission. 

Shri P. Venkatasubbalab: May I 
know whether the attention of the 
Minister has been drawn to a state-
ment made by the Minister of Agri-
culture that there will ,be a separate 
plan for agriculture, and it 90, whe-
ther that plan is incorporated into 
this? What are the salient features 
of the Agriculture PLan that is being 
contemplated by the Ministry of 
Agriculture! 

Shri B. &. Bbarat: I do not know 
if the Minister of Agriculture made 
such a statement, but the other day 
I answered a question in this House 
that there is no question of a sepa-
rate plan, but a self-contained plan 
for agriculture, providing for all the 
inputs so as to achieve the targets, is 
being attempted within the Fourth 
Plan. 
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WRITTEN ANSWERS TO 
QUESTIONS 

Central Cadre of Nursing 
r Shrt Hari Vishnu Kamath: 

"'387. ~ Shri Himatsincka: 
L Shri Ramesbwar Tantla: 

Will the Minister of Health be 
pleased to state: 

(a) whether any progress in the 
fO!'lIIlulation and implementation of 
the proposal for constituting the Cen-
tral Cadre of Nursing Services has 
been made; and 

(b) if so, the broad outlines there-
of? : i.1I 

The Minister of Health (Dr. Sushila 
Nayar): (a) and (b). A decision re-
garding constitution of the proposed 
Central Nursing SerVice is yet to be 
taken. 

Report of India.1I Team Be: Irrigation 
in U.A.B. aDd Jordan 

r MharaJkumar Vijaya 
I Ananda: 
I S.hri Mohan Swarup: 

.388) Shri Blbhutl Mishra: 
"1 Shri D. J. Nalk: I Shri R. S. Pandey: 

Shri P. G. Sen: 
L Sbri Ram Sewak: 

Will the Minister of PlaDlling be 
pleased to state: 

(a) whether the five-man team of 
senior Indian Irrigation, Agricultural 
and Planning Officials which visited 
U.A.Rand Jordan have submitted a 
repori of the findings of irrigation 
development and agricultural exten-

sion activities in both the countries; 

(b) if so, the main observations 
made by them; and 

(c) the extent to which their obser-
vations are practicable for implemen-
tation suiting to Indian conditions? 

The Minister of Planning (Sbrl 
B. B. Bbagat): (a) No, Sir. 

(b) and (c). Do not arise. 

Tax Evasion r Shri A. N. Vidyalankar: 
J Sbrl Bukam ChaDd 
") Kacbhavalya: - ~ ::: 
L Sbri Onkar La! Berwa: 

Will the Minister of Finance be 
pleased to state: 

(a) whether there exists any system 
of blacklisting the persistent tax eva-
ders and to publi9h their lists from 
time to time for the ,benefit of the 
public or for the Income-tax Depart-
ment; 

(b)whether it is a fact that certain 
experts on tax collection administra-
tion had suggested such measures; and 

(c) if so, whether Government have 
considered the desirability of giving 
wider publicity to the names of such 
offenders against the law? 

The Deputy Mlnlster in the Minis-
try of FillanCe (Sbri Ramesbwar 
Sahu): (a) Though there is no System 
as such of blacklisting tax-evaders, 
Government have been publishing In 
the official Gazette the names of per-
sons on whom a penalty of Rs. 5,000 
or more had been imposed for conceal-
ment of income for tax purposes and 
of those who had -been convicted as 
a relrult of l»'Osecutioili proceedings 
under the Income-tax Act. 

(b) This measure was suggested by 
the Direct Taxes Administration En-
quiry Committee. 

(c) 'nle existing arrangement H 
considered adequate. 




